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IN THE CENTRAL ADMIi ISTRATIVE TRIBUNAL, HYDERABAD BENCH
' AT EYDERABAD.

O0.4.N0.961 of 1994,

Date: 2-=58-1997,

Between:
‘Mehd. Chan Fasha . ve 'Applicant;
Aad

1. The superintendent of Post
Offices, Medak.

2, Divisional Inspector (Postal).,
Medak West Sub Division, Medjzk

District,
3, Sri Bobbidi Yadaiah. .s. .o Respondents.
Counsel for the applicant: sri S.A. Razzaq.
Ccounsel for the Respondents: Sri V.Rajeswara Rao.
CORAM:

HON'BLE SHRI R.RANGARAJAN Membar (A)
HON'BLE SHRI B.S.JAI PARAMESHWARZ, Member (J)

‘JUDGMENT.
(as per Hon'ble Sri R.Rangarajan,Member ()}

None for the applicynt. Sri V.Rajeswara Rao
for Respondent HNos., 1 ard 2, Nene for the 3xd Reupoadant;'
od - il S
Though the 3rd respondent Bg,:,w@f’serveii?otice. neither ;_'

hanor his counseldt entered appesraace before this Tribunal.

Respondent Na.3'called absent.

The Post of Extrg Depactmental Mall Carrier
(EDMC)ﬂupparag Branch Uffice fell vacant on-%fi ?;10-1993
conssquent upon the resijnation of the regular incumbent.

The applicant was appointed provisionally with effect from

19wal0==1923. As the Employment Exchange fiiled to
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sponsor the candidatdf an open Notification was issucd on
21--4=-=-1994 for filli;; ug that post. 13 applications
ware received in response to that notificction including
that of the apvlicgaut and the Rsspondent Wo.3. The

Regpondent 0.3 was selected hy the impugne? Order

dated 30-=7--1994,

Aggrieved bv the sgid order, the =zpplicant
\ A S \

ha? filed this 0,A,, for setting aside the apporintment

Order of the 3rd resnemdent , Order Mo, AR /PDMC Muppal /94

Aated 2N27.1994 (Page 4 of the C.A.) and for a consecuential

dircction to appoint hi{m as EDMT in Muppar=m 3ranch Post

Office,

we have perused the selection proceedings
in this connection. ,ﬁt,rh! applicynt is contendine
that “é is thé most eligible cyndidate fulfilling all

the conditicons and hence he has to ke appointed s EDMC,

Everything being equal the merxivorious ggnoldate
ke
isLEelecteﬁ for the post on the basis oi tie marns obtaioea

in the 48C, Exawdination,. From tne reconi@ it is seen

thiat both the aoplicsnt and the 3rji Tégﬁsﬁdsﬁﬁ/jgﬁi’

hg;kﬂi?f// have fulfilled all the conditions. As they

were placed in equal footing, the meriterious candidate, \i&

Respondent No,3 was selected en the basis ef his marks

ebtained in the SSC examinatien. The applicant

.
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has secured 230 marks in the SSC Examination whereas

Respondent Ne.3 had secured 321 marks. Though

there were three candidates~viz., Eswarayya,
- Y OLE

: Yadayyd @nd Sri D.Nagaraj whe had securedjghe marks

than the 3rd respendént in SSC Examination, their
cyndidature was rejected as all the three had net

Subpmitted the recuired certificates. Though

emphasis is placed in the 0.A,, for selectien ef

<4
R=3 as he belongs to the S.C. cemmunity, we find

far
that cemmunity status has net been given, any

advgntage in selecting him fer that pest as he is Hoa,

o

meriterious cyndidate among the eligible candidates.

In view of what is stated abeve the

0.A,, has te be dismicsed as having no merits,

The 0.A., is dismissed accerdingly. No
ce3ts. (The selection preceedings were perused and

they Were returndd.)

-S-JA1 PARAMESHWAR) (R.RANGARAJAN)
MEMBER (J) : MEMBER (A)

U8

Date; 2--5--1997, /?Wﬁ .
/ﬁ:_,_,ﬁ,_,,

Dictated in epen Court, % Aegs™ &

s88.
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